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Enactment of Common Civil Code on
Direciive Prineiples in Constitu-
tion

1824 SHRI M. ARUNACHALAM:
Will the Mumster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state whether Government has
any proposal to enact . CommJn
Civil Code thereby giving effect to
the provision embodied in the Diree-
tive Principles of the State Policy
of the Indian Constitution?

THE MINISTER OF STATE
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI NARSINGH YADAV): Gov-
ernment has no such proposal under
consideration now
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